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-CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

Miscellaneous Apphcatlon No. 364 of 2013 in
Ong_mgl Application No. 117 of 2013

&
0&@' inal Application Ne. 117 of 2013

Thursday, this the 4™ day of April, 2013

CORAM:

" Hon'ble Mr. Justice P.R. Raman, Judicial Member
ITon'ble Mr. K. George Joseph, Administrative Member

'R. Radhamony, Post Woman, GPO, 'I'hiruvananthapuram — 695 001,

Residing at Lekha Bhavan, Vellaloor PO.,
Kilimanur, Thiruvananthapuram - 695 601 Applicant

By Advocate —  Mr. Vishnu S. Chempazhanthiyil)

Versus

1. 'The Senior Superintendent of Post Offices, lhlruvananthapuram North
- Postal Division, Thiruvananthapuram — 695 001,

'_2. Umon of India, represented by its the Chief Postmaster General, Kerala

Circle, Tluruvananthapuram =695 033. Respondents

(By Advocate - Mr. Sunil Jacob Jose, SCGSO)
‘This application having been heard on 04.04. 2013 the Tnbunal on the -

‘same day dehveredvthe to_llowmg.

: Mlscellaneous Apphcatlon No. 364 of 2013 has been nled bringing to the

"notice of this ‘I'ribunal the subsequent development that the applicant has beenk

selected in the drop out vacancy. of one Anﬂkumar Prayer is for a direction to

dlrect the responde‘nts to depute the applicant for fraining. Five vacancies were

notified for LGO examination for the year 2011. Five candidates were declared

passed as per Annexure A2. The applicant was in the 6% position. The candidate

at serial No. 4 Anilkumar who was declared to have passed the LGO
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examination for the year 2011, was accommodated against the vacancy for the
year 2010. As a result one vacancy for the year 2011 arose and the applicant

being the 6"‘_ candidate is stated to be entitled to be considered as the 6" person

in the unreserved category. The prayer made in the OA is to direct the
- respondents to consider the applicant as against the vacancy of 2011 vacated by

* Anilkumar upon he being declared haVi_ngpéssed the LGO examination for the

year 2010 and being posted in the véCaﬁcy ot the year 20_1(_).

2.~ As we notice that by Annexure A7 produced along with the present MA
~ Radhamony the applicant herein has been selected for appointment as Postal

Assistant on the basis of limited_‘ departmental competitive examination of lower o

grade officers for promotion to the cadre of Postal Assistant held oxi 16.10.2011.

It is mentioned that Radhamony was selected against the 'drop out from the
| sel_ect‘l.ist dated 10.2.2012 yiz. Anil Kumar who has beén promoted to the
. vdcancy for the year 2010 based on the judgment in OA No. 315 of 2011. Thus
- the prayer sought for in the OA has been granted by Annexure A7. Nothing

further remains for consideration.

3. In view of the above, the Original Application itself has become

inﬁuctu(’)us." je interim order dated 8.2.2013 stands vacated. No costs.

(K. GEORGE JOSEPH) ' - (JUSTICE PR. RAMAN)

JUDICIAL MEMBER
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